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New Delh.i , this the da.>- of December, 1999

HON ' BLE MR . S.. R . AD I GE . V I CE CHA. I RMAN ( A.)
HON'BLE MR. KULDIP SINGH, MEMBER (J)

1  Kan'wa I j i t Si ngh Anand
S/o Shri Narender Singh Anand,
59. Chander Nagar, A.-B!ock,
Jsnsk. Pur i .

N s vv D s ' i "* 5 8 .

?  Mrs. M a d h LJ S 01 h i w / o K . K . S 01 h i
A.-3 Baba Banda Bahadur Apartments,
Sec tor 14. DeIh i-85.

3  Shri .Ashok Kumar Guha S/o Late Shri N. N. Guha
23/89, E a s t A. z a d N a g a r ,
PO East A.zad Nagar.

DeIh i — 1 10 005 .

4. Shri Randh i r Singh Chhakara
^  S/o Bh i m S i ngh

V&PO NangaI KaI an
Tehsi I and District Sonepat (Haryana)..Review

,App I i can t s

Versus

1 . N.C.T. of Delhi through
its Chief Secretary,

5, Sham Nath Marg, Delhi .

2. The Joint Secretary (Services),
N.C.T. of DeIh i .

De I h i .Adm i n i s t ra t i on ,

5, Sham Nath Marg. Delhi .

iV; 3. Delhi State Mineral Development Corpn.
through General Manager.
N-36, Bombay Life Bui Iding,
Connaught Place, New Delhi . ..Respondents

ORDER BY CIRCULATION

Hon"bIe Mr. Kuldip Singh. Member (J)

We find that the proper opportuni ty had been

g i ven to the rev i ew appI i can t s. The case was 1 i sted 'n

the catise I ist and at the t ime when the case was taken up

for hearing. no one had appeared for the appl icants and

this Tribunal had right Iy chosen to proceed wi th the



Tf(Jtter and after hearing the respondents' counse! ,

proceeded to record the judgment . There is no error

appar on the face of the record which may ca
f nr

review of our order. The R.A is accordingly dismissed.
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(KOLDIP S NGH)
MEMBER (J)
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(  "S . R . ' .AD I GE )
VICE CH.AIRMAN(A)

Rakesh


